Date —22/08/2023

Action taken report with respect to the order on complaint issued
by Hon’ble NGT in respect of the complaint lodged by Shri Prafulla
N. Mahajan r/o Sarmaspura, Achalpur, Dist. Amravati.

Achalpur town is A class Municipal Council in Amravati district, having
population 1,12,311 souls as per census 2011. The Municipal Solid Waste
generation is 37.5 Metric Ton per day. The Municipal Council is having Municipal
Solid Waste Treatment & Disposal site located at S.N6.83/3, 117, Mouje Raipura,
Tq. Achalpur, Dist. Amravati. The Municipal Council has obtained Authorization
from Maharashtra Pollution Control Board which was valid up to 31.12.2003.
They have provided material recovery facility (MRF) and composting facility -at
the said site. Shri. Prafulla N. Mahajan resident of Sarmaspura, Achalpur, Dist.
Amravati is having his agricultural land adjacent to the SWM site. Shri. Prafulla
N. Mahajan, (ex. Member of Municipal Council, Achalpur) lodged complaint in
respect of nuisance from the SWM site of Municipal Council, Achalpur vide letter
dtd. 11/05/2023. He has lodged the complaints in the said matter to the
Maharashtra Pollution Control Board earlier also. The MPC Board has taken
cognizance of his complaints. The Board Officials visited the site of the Munjcipal
solid waste on 16/09/2020 to investigate the matter. During the visit/huge
quantity of legacy waste was observed on the SWM site. The Bio Mining of legacy
Waste was observed at site, however, the same was observed inadequate. In
respect of the non compliance observed the Show Cause Notice has been issued
vide letter dtd. 28/01/2021. The copy of the SCN is annexed as Annexure-|. Again
the SWM site has been visited on 13/03/2023. During the visit it was observed
that the huge quantity of legacy waste is lying on the site. During the visit no bio
mining activity of legacy waste was observed. The Warning Notice has been
issued the said Municipal Council vide letter dtd. 14/03/2023. The copy of the
warning notice is annexed as Annexure-ll. The Show Cause Notice has been
issued vide letter dtd. 26/07/2023. The copy of the SCN is annexed as Annexure-
IIl. The M.P.C.B. has issued various directions to the said Municipal Council from
time to time for the compliance of provisions of Solid Waste Management Rules;
2016. The copy of the directions dtd. 19/11/2018 is annexed as Annexure-IV

Municipal Council has proposed a new site for establishing processing site
for Solid Waste Management. In this regard, Tehsildar, Achalpur had issued letter
to MPC Board on 25.01.2022 for opinion regarding the selected site by.the
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Municipal Council Achalpur at Sr.No.27 E-Class, Mouje-Khelghumat, Tal Achalpur
Dist. Amravati. MPC Board vide letter dtd.15.02.2022 has communicated its
opinion regarding the selected site wherein it is stated that the said site prima
facie appears to be appropriate for setting up the new facility subject to
obtaining NOC from town planning department and GSDA. The copy of the letter
issued to Chief Officer, Municipal Council, Achalpur is annexed as Annexure-V.

The MPC Board has initiated action against the Achalpur Municipal
Council in respect of the non compliance of the provisions of Solid Waste
Management Rules, 2016.
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(S.D.P —e\melreny
Regional Officer
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MAHARASHTRA POLLUTION CONTROL BOARD
Regional Office Amravati
Tel. No. (0721)-2563593/94 s Sahkar Surbhi Bapat Wadi, Near
fax : (0721) -2563597 ST Vivekanand Colony, Amravati.

e-mail : roamravati@mpcb.gov.in N 74 Pin-444601.

No : MPCB/SCN/2307260010 Date :-26/07/2023

To,

Chief Officer

Municipal Council Achalpur
Tal. - Achalpur, Dist.- Amravati

Sub: - Show Cause Notice for non-compliance of Solid Waste
Management Rules, 2016. :
Ref: - 1) Complaint received from Mr. Praful N. Mahajan, regarding damage

of crop due to MSW site located at S. No. 83/3, Mouje-Raipura, Tal.-
Achalpur, Dist.-Amravati.
2) Authorization granted under Solid Waste Management Rules, 2016
on 22/09/2003, valid upto 31/12/2003.
3) Visit of Board Official at Solid Waste processing site on 16/09/2020.
4) Warning Notice for non compliance of Solid Waste Management
Rules, 2016 issued by Sub-Regional Officer Amravati-1 vide letter no.
MPCB/SRO AMT-1/469/2020 dtd. 01/10/2020.
5) SCN issued vide letter no. MPCB/SCN/2101270011
dtd. 28/01/2021.
6) Visit of Board Officials dtd. 13/03/2023.
7) Warning Notice issued vide letter no. MPC/SRO/Amt-1/143/2023
dtd. 14/03/2023.

WHEREAS, in accordance with the above cited subject matter, the MPC Board
has granted authorization under Solid Waste Management Rules, 2016 stipulating
certain term and conditions (ref.no. 2).

AND WHEREAS, this has a reference of Complaint received from Mr. Praful N.
Mahajan, regarding damage of crop due to Solid Waste Management site located at
S. No. 83/3, Mouje-Raipura, Tal.- Achalpur, Dist.-Amravati.

AND WHEREAS, for the investigation of complaint board official has visited the
Municipal Solid Waste Processing Site of the Municipal Council on 16/09/2020 and
observed following non-compliances:
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1. The Solid Waste Management site is filled with Legacy Waste, the total
area of this site is 25,175 M2 on which there is about 20,092 M3 legacy
waste is dumped without any treatment as per Solid Waste Management
Rules, 2016.

2. The Bio-Mining activity of the Legacy Waste was found in operation, but
Bio-mining was started since May-2020. Out of total legacy waste i.e.
20,092 M3only 2,500 M3 Bio-Mining was completed.

3. Heaps of legacy waste was observed at the boundary wall of Solid Waste
Management site.

4. Municipal Council neither developed the segregation, processing facility,
secured land fill for Solid Waste Management nor taken effective steps
towards the same.

AND WHEREAS, Sub-Regional Officer Amravati-I has issued Warning Notice
for non compliance of Solid Waste Management Rules, 2016 vide letter cited at ref.
no. 4.

AND WHEREAS, the Show Cause Notice has also been issued vide letter
referred above at sr. no. 5, wherein the non compliances observed during the visit dtd.
16/09/2020 has been communicated. '

AND WHEREAS, the Board Officials visited the MSW site on 13/03/2023 and
observed the following non compliances:

1) During the visit it was observed that the Municipal Council is disposing the solid.-.
waste generated within their jurisdiction at the solid waste site in an improper
manner.

2) The large quantity of solid waste was observed dumped at the site. Bio-mining
of legacy waste was not carried out in full-fledged manner.

AND WHEREAS, the warning notice in this regard has also been issued vide
letter referred above at ref. no. 7.

AND WHEREAS, above non-compliances shows your negative attitude
towards implementation of Environmental Laws and violating the provisions of Solid
Waste Management Rules, 2016 AND WHEREAS, it seems that, you are knowingly
and willingly causing the damages to the Environment by creating nuisance.i the
nearby area.



THEREFORE, you are hereby directed to show cause as to why stringent
action shall not be taken against your ULB for above lapses under the provision of
Solid Waste Management Rules, 2016. Your reply, if any, shall reach this office within
15 days positively else further legal action may be initiated against your ULB please,
note.

FOR AND ON BEHALF OF THE
MAHARASHTRA POLLUTION CONTROL BOARD

};}-:5\_(2~%Q\-\c \
(Sanjay D. Patil)-
Regional Offlce(Amravatl
C .
Copy submitted to :-
1. The Hon’ble Member Secretary, MPC Board, Mumbai
2. The Joint Director (APC), MPC Board, Mumbai.
3. The Law Officer (HQ), MPC Board Mumbai.

Copy to :-

Sub-Regional Officer, MPCB, Amravati-I. -

It is instructed to ensure the reply from the local body within stipulated time and submlt
the compliance report accordingly.



MAHARASHTRA POLE@I’ION CONTROL BOARD
SUB-REGIONAL OFFICE- AMRAVATI-I

“Sahkar Surbhi” Bapatwadi, Near
Vivekanand Colony,
Amravati- 444606.

Ph. No: (0721) 2563594

Fax : (0721) 2563572

Email:
sroamravatil@mpcb.gov.in

No. MPC /SRO / AMT-1/143/2023 Dtd.14.03.2023

To,

Chief Officer,

Municipal Council, Achalpur
Tal.Achalpur,Dist. Amravati.

Sub: - Warning Notice for Non -compliance of provisions made under Solid
Waste Management Rules, 2016.
Ref. :- 1. Authorization granted under MSW Rules vide letter dtd.
22/09/2003, valid upto 31/12/2003.
2. Visit dtd. 13.03.2023.

The Board officials have visited the solid waste site located at S.No. 116, 117, 83/3, Mouje
Raipura, Tq. Achalpur, Dist. Amravati on 13.03.2023 for checking compliance of the provisions of
Solid Waste Management Rules, 2016.During the visit the following observations were made:-

1. During the visit it was observed that the municipal council is disposing the solid waste
generated within their jurisdiction at the solid waste site in an improper manner.

2. The large quantity of solid waste was observed dumped at the site. Bio mining of legacy
waste was not carried- out in full fledge manner.

3. The machinery (MRF) provided for processing of the solid waste.

After verification of the Officer record it is observed that, the authorization granted to you was
valid upto 31.12.2003. You have not submitted the application for Renewal of the said authorization
till to date. Also you have not obtained the consent for segregation and composting unit provided at
the site.

In view of the above you are instructed to take immediate steps to comply with the above
mentioned points. Your reply in this matter if any shall reach this office within 5 days from the date
of receipt of this letter on failure of which, suitable action under the provisions of Solid Waste
Management Rules, 2016 will be recommended against the Municipal Council.

Please treat this as most urgent.

—

Sﬁb-Regional Officer,
MPC Board, Amravati-1.

Copy submitted for information:
Regional Officer, MPC Board, Amravati.
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MAHARASHTRA POLLUTION CONTROL BOARD
Regional Office Amravati

Tel. No. (0721)-2563593 /94 e Sahkar Surbhi Bapat Wadi, Near
fax : (0721) -2563597 S Vivekanand Colony, Amravati.

e-mail : roamravati@mpcb.gov.in ~uw” Pin-444601.

No : MPCB/SCN/2101270011 Date :-28/01/2021

To,

Chief Officer

Municipal Council Achalpur
Tal. - Achalpur, Dist.- Amravati

Sub: - Show Cause Notice for non-compliance of Solid Waste
Management Rules, 2016.
Ref: - 1) Complaint received from Mr. Praful N. Mahajan, regarding damage

of crop due to MSW site located at S. No. 83/3, Mouje-Raipura, Tal.-
Achalpur, Dist.-Amravati.

2) Authorization granted under Solid Waste Management Rules, 2016
on 22/09/2003, valid upto 31/12/2003. )

3) Visit of Board Official at Solid Waste processing site on 16/09/2020.

4) Warning Notice for non compliance of Solid Waste Management
Rules, 2016 issued by Sub-Regional Officer Amravati-I vide letter no.
MPCB/SRO AMT-1/469/2020 dtd. 01/10/2020.

WHEREAS, in accordance with the above cited subject matter, the MPC
Board has granted authorization under Solid Waste Management Rules, 2016
stipulating certain term and conditions (ref.no. 2).

AND WHEREAS, this has a reference of Complaint received from Mr.
Praful N. Mahajan, regarding damage of crop due to Solid Waste Management site
located at S. No. 83/3, Mouje-Raipura, Tal.- Achalpur, Dist.-Amravati.

AND WHEREAS, for the investigation of complaint board official has
visited the Municipal Solid Waste Processing Site of the Municipal Council on
16/09/2020 and observed following non-compliances:

1. The Solid Waste Management site is filled with Legacy Waste, the total
area of this site is 25,175 M2 on which there is about 20,092 M3 legacy
waste is dumped without any treatment as per Solid Waste Management
Rules, 2016.



2.

2. Presently the Bio-Mining activity of the Legacy Waste was found in
operation, but Bio-mining was started since May-2020. Out of total legacy
waste i.e. 20,092 M?only 2,500 M? Bio-Mining was completed.

3. Currently heaps of legacy waste was observed at the boundary wall of
Solid Waste Management site.

4. Municipal Council neither developed the segregation, processing facility,
secured land fill for Solid Waste Management nor taken effective steps
towards the same.

AND WHEREAS, Sub-Regional Officer Amravati-l has issued Warning Notice
for non compliance of Solid Waste Management Rules, 2016 vide letter cited at ref.
no. 4.

AND WHEREAS, above non-compliances shows your negative attitude
towards implementation of Environmental Laws and violating the provisions of Solid
Waste Management Rules, 2016 AND WHEREAS, it seems that, you are knowingly
and willingly causing the damages to the Environment by creating nuisance in the
nearby area.

THEREFORE, you are hereby directed to show cause as to why stringent
action shall not be taken against your ULB for above lapses under the provision of
Solid Waste Management Rules, 2016. Your reply, if any, shall reach this office within
15 days positively else further legal action may be initiated against your ULB please,
note.

FOR AND ON BEHALF OF THE
MAHARASHTRA POLLUTION CONTROL BOARD

(Sanjay D. Patil) SN
l/lc Regional Officer, Amravati

Copy submitted to :-
1. The Hon’ble Member Secretary, MPC Board, Mumbai
2. The Joint Director (APC), MPC Board, Mumbai.
3. The Law Officer (HQ), MPC Board Mumbai.

Copy to :-

Sub-Regional Officer, MPCB, Amravati-I.

Itis instructed to ensure the reply from the local body within stipulated time and submit
the compliance report accordingly.



